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IA/ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20G8i68s against the
Commissioner of Income Tax (Appeals)-14, Kolkataés parte order dated
31.05.2017, passed in case N0.132/CIT(A)-14/Wd-¥#2(035-16 u/s 144 r.w.s. 147
of the Income Tax Act, 1961, in short ‘the Act'.

Heard both the parties. Case file perused.

2. The assessee’s sole substantive ground pleaded instant appeal is that the
CIT(A) has erred in upholding the Assessing Offgeaction adding cash deposits in
his proprietary concern M/s Kedar Nath Trading Gank account involving gross
figure of 311,62,76,874/- estimated @ 8% of the profit comingz93,02,150/-.
Suffice to say, we find that the CIT(A)’s order Hasen passed ex parte. It nowhere
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deals with merits of the issue followed by the dethadjudication u/s. 250(6) of the
Act. Coupled with this, we find that there is natea a single finding in CIT(A)’s
order under challenge passed ex parte as to whethet the relevant hearing notice
actually stood served on the taxpayer whose adtieessemained the same right from
assessment order upto the instant second appeagaiiogs. We thus set aside the
assessee’s above sole issue back to the CIT(Affesh adjudication on merits after
affording effective opportunity of hearing.

3. This assessee’s appeal is accepted for statipticposes.

Order pronounced in open court on  29/08/2018
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